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Present 	: 	1b&ble Mr. 8.P. 	Singh, Acninistrative Member 

I*n'b1e fir. N.. Prusty, Judicial Member 

stern Railway 

- 
Ramesh Ch. Pathak 

For the Applicant ; Mr. P.I4. Arc z,a, Counsel 

For the Respendents:Nr. P.X. Ghosh,Couneol 

Date of Order : 08-08-2002 

ThIs application has been riled by the respondents in O.A. 

1135 of 1997 against the intrirn order d ated 29-9-1997 by which the  

Tribuml directed the respondents not to give effect to the order 

dated 31-7-1997 (Annexur—L to the O.A.). The Ld.unsel Per the 

applicant in MA submits that vide order dated 18-6-2002 enclosed a 

nnou>re—M/4 the order dátedi 31-7-1997 has been c&nCEllod. 

2. 	In view of above, the G.A. has,&becofne  S.nfructuous as th 

status—quo has been rniaintai. Thus, both te MA and DA are die—

posed of as being infructuous. 
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